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NOTTRTCAT LON ' e

: Home Department,
; Mantralaya, Bombay-400 032,
; Dated the 21gt October '52.

' P%L‘uson\ Agt, No.RJM 0189/1(185)/PRS~2.. In exercise of the
8L
, . powers conferred by clauses (5) and (28) of section 59
. . of the Prisons Act, 1894 (IX of 1894)in its application
' S ] ¢ nal |
( ta the Sgate of Maharashtra and of all other powers
1 w2 . | | ,
i enabling it in this behalf, the Government of Maharasht:
| - 1 3 . :
| {'?7 hereby makes the following rules further to amend the
.L — "» “',, s _,. . . . o
| o Maharashtra Prisons (Facilities to Prisoners) Rules,1962,
namely

l
? | l.IThese rules may be called the Mahaxashfra
|

Prlsons {(Facilities to Prlsoners)(ird Amendm

"Rul_es , 1992, | =

i L
I : - :
; Prlsoners) Rules, 1062 (herelnaft T re;err
i' ‘ Tto ‘as "the principal rule s™), subérule (9)
“?«___m‘ o o sha11 be deleted. =
%’ 2 3. Rule 20 of the principal rules snall be
. ‘deleted.
| By order and in the name of the Governor of
i Maharashtra,
i/ i 4QC7 N
' Z(@(ﬁc,c[ué
e
M,G. Bandekar
Deputy Secretary to Government.
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